Title: Called the attention to the situation arising out of the Government's decision to import 1.5 million tonnes

of exotic dangerous wheat from Australia, contracted by the previous Government at an exorbitant price and the
steps taken by the Government in regard thereto. The Minister of Food and Consumer Affairs made a statement
in regard thereto.

15.15 hrs.

SHRI PRITHVIRAJ D. CHAVAN (KARAD): I call the attention of the Minister of Food and Consumer Affairs
to the following matter of urgent public importance and request that he may make a statement thereon:-

"The situation arising out of the Government's decision to import 1.5 million tonnes of exotic dangerous wheat
from Australia, contracted by the previous Government at an exorbitant price and the steps taken by the
Government in regard thereto."

">THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF FOOD AND CONSUMER
AFFAIRS (SARDAR SURIJIT SINGH BARNALA): Sir, I thank you for giving me this opportunity to make a
statement on the ongoing import of wheat.

Ensuring food security is a prime responsibility of the Government. Accordingly, Government constantly
reviews the stock position of foodgrains in the Central Pool vis-a-vis the prescribed minimum buffer norms,
production of foodgrains in the country, procurement trend, requirement for public distribution system/other
welfare schemes, open market prices etc. Decisions to import foodgrains are taken depending on the situation
arising out of factors just mentioned by me. During 1996-97 and 1997-98, Government had decided to import
upto 20 lakh tonnes of wheat in each year. Against this authorisation, 17.51 lakh tonnes in 1996-97 and 10.18
lakh tonnes in 1997-98 were imported from Australia, Canada and Argentina.

In January, 1998, the then Government reviewed the estimates of wheat production during the rabi season of
1997-98. It was decided that it would be desirable to immediately import 20 lakh tonnes of wheat through STC
to build up adequate reserves for keeping prices under control. Accordingly, the STC was requested on 19.2.98
and 27.2.98 to take immediate action to arrange for the imports.

Let me elaborate here about our wheat production. The target fixed for wheat production during the rabi season
of 1997-98 was 68.50 million tonnes against a production of 69.27 million tonnes in the previous year. However,
due to inclement weather and untimely rains during the sowing season, the Ministry of Agriculture estimated
that production was likely to be only 64.51 million tonnes. This meant that the production was likely to go down
by almost five million tonnes. Producement of wheat for the Central Pool depends largely on the actual
production during a particular year. Since there was a likelihood of shortfall in production of wheat, there could
also be a corresponding drop in wheat producement for the Central Pool. This occurred in 1996-97 when wheat
production fell by around 3.5 milolion tonnes and producement also decreased by four million tonnes at that
time.

During 1996-97, procurement for the Central Pool was 81.44 lakh tonnes and in 1997-98, it was 93 lakh tonnes.
After introduction of the targetted public distribution system from June, 1997, it has been estimated that around
110 lakh tonnes of wheat are required to feed the public distribution system and other welfare schemes of the
Government. Moreover, during times of price rise, as a strategy, Government releases additional quantities of
wheat in the open market to control prices. Therefore, it is necessary to build up adequate reserves of wheat for
ensuring food security of the country's population and imports are resorted to whenever domestic production is
likely to dip.

Let us now compare the relative costs of imported vis a vis domestic wheat. The Cost and Freight Price of
imported Australian wheat is around Rs. 6,420 per tonne. This includes cost of grain at the rate of US$ 142.50
per tonne, which was the contracted FOB price, and approximate freight charges of US$ 18 per tonne, that is,
US $ 160.50. One USS has been taken at Rs. 40. In the past contracts of 1996-97 and 1997-98, the C&F price of
Australian wheat varied between US$ 170 and USS$ 178 per metric tonne C&F. The current C&F price is around
USS 10 to 17 less than the purchase made during 1996 and 1997 from Australia. I may add for Members'



information that during 1996-97, wheat imports from Canada were at US$ 189 C&F and from Argentina at US$
173 C&F per tonne. IF we compare the C&F price of imported wheat to that of the acquisition cost of
indigenous wheat, the costs are quite comparable. FCI's acquisition cost of indigenous wheat, after adding cost
of grain, procurement charges and carry over charges, amounts to Rs. 6,521 per tonne.

Permit me to share with you now the present import scenario. Up to 8th June, 1998, 32 ships have already been
fixed by TRANSCHART of Ministry of Surface Transport for a quantity of 10.64 lakh tonnes of wheat. Twenty-
two ships have already sailed from Australian ports with a quantity of 7.53 lakh tonnes. Six lakh tonnes have
already landed at Indian ports, and the balance quantity for which ships have been nominated is expected in June
and early July. As per the schedule drawn up, 10.5 lakh tonnes of wheat will come in by July, 1998, and the
remaining 4.5 lakh tonnes will be shipped from Australia after the monsoons.

Now, I talk about the hon. Members' understandable concern about the quality of imported wheat. As regards the
presence of exotic weeds in the Australian wheat, Ministry of Agriculture advised STC to ensure that the
consignments should be fully in conformity with the provisions of the Plants, Fruits and Seeds Order, 1989, and
the Prevention of Food Adulteration Rules, 1955. Weeds are an integral part of any crop, and I am informed that
the complete elimination of weeds from any origin wheat is just not possible. However, in the contract with
Australian Wheat Board, STC has specified that the wheat shall conform to PFS Order and PFA Act, and has
also stipulated that the seller would endeavour to minimise the presence of exotic weed seeds in the wheat
consignments shipped to India.

As per the contract entered into by STC, only sound Australian standard white wheat in dry and clean condition,
free from insect infestation and fit for human consumption, is being imported from Australia. The imported
wheat stocks, upon arrival at the Indian ports, are jointly inspected by the quality control officials of Ministry of
Food and Consumer Affairs and Food Corporation of India. As per the first inspection reports of our quality
control officials, these stocks have been found conforming to the contractual specifications as well as the
provisions under PFA Rules, 1955. The suppler, that is, Australian Wheat Board, an authority of the Australian
Government, is also providing a certificate that wheat shipped is in accordance with the grade and quality
specification stipulated in the contract and is fit for human consumption in respect of each vessel at the load port
in Australia.

Each imported wheat consignment on arrival at Indian ports, is also inspected by the PPQ authorities of the
Ministry of Agriculture, as well as by Custom Commissioners assisted by Port Health Authorities of the
Ministry of Health. There are, thus, enough checks and balances in the existing system of inspection of imported
wheat directly at the ports as and when these consignments arrive.

Sir, I fully share the concern of the House about protecting the interests of the country. I assure the House that
the Ministry of Food and Consumer Affairs will continue to protect the interests of our farmers as well as our
consumers.

SHRI PRITHVIRAJ D. CHAVAN : Chairman, Sir, the statement of the Minister is silent over many crucial and
important issues in the most scandalous contract I think ever executed in this country.

MR. CHAIRMAN : Mr. Chavan, no debate is allowed. You have only to ask a few questions.

SHRI PRITHVIRAJ D. CHAVAN : This contract was concluded when the Lok Sabha elections were going on
and the new Government was just about to take over. The tendering procedure was completely opaque. It was
conducted in a great hurry, without any transparency, overruling the objections of FCI, Ministry of Agriculture
and Food Department. There was no need to import this wheat at all. It was imported at a much higher price than
the wheat prices in the international market, causing a great loss to the national exchequer. Deliveries also were
accepted when our local Rabi crop was coming into the market causing great hardship to Indian farmers.

The tender was finally given to the Australian Wheat Board, which is a Government authority. This contract had
a middleman, a company called Arco of Singapore. The penalty clause was added later on. It was not there in the
original tender was offer. It was added later on just so that the new Government could not cancel the order easily.



Enough protection was not taken against the harmful and dangerous weed which is capable of destroying Indian
agriculture because the Government decided not to conduct phyto-sanitary tests. The Weed Discount Formula
which could have lowered the price of wheat, was not entered into the contract. The STC Chairman, who was
directed by the Government to go through the deal, rushed through it without taking his own Finance and Legal
Directors into confidence. The Indian High Commission in Australia was not informed about this deal at all. It
was completely misled. This was about the role of the previous Government, but the role of the present
Government is also very important. When it took over, it took very crucial decision. It will just take me a minute
to highlight the chronology.

On 16th February, this country went for the first phase of the Lok Sabha elections. On 19th February, the
Government decided to import the wheat. On 21st February limited tender was floated. And, on 25th February,
which was a holiday on account of Mahashivratri, the order was finalised. On 26th February, an order for the
import of 10 lakh tonne of wheat was given to an Australian wheat company. | have got tender comparison chart.
Out of the nine offers that were received, five offers were lower than the Australian Wheat Board offer but those
were rejected and in a hush-hush manner on a weekend, on a holiday, orders were given for import of 10 lakh
tonne of wheat from the Australian Wheat Board. Not only that, initially on the 19th when the Government
wrote to STC, the Government wanted STC to import 10 lakh tonne of wheat, but the tender went for only 2
lakh tonne. One does not know why. After that, again the order was given for 10 lakh tonne. On the very next
day, on 27th February, the Government wanted the order to be doubled. STC went to Australia but the Australian
Government could not supply 20 lakh tonne of wheat. Therefore, the order was finally placed for 1.5 million
tonne at a price which was decidedly higher than the international price ruling at that time.

I have got the tender comparison chart. The offer of the Australian Wheat Board was higher than the Columbian
Grain, it was higher than the Continental Grain Company of Chicago and was higher than the Singapore offer. In
spite of that the Government decided to favour only one company. It was higher than the Canadian Wheat
Board, was higher than Kargil, was higher than the Continental Grain Company of America.

It was higher than that of the United Grain of America. All these companies had quoted lower prices. Still, STC
favoured Australian Wheat Board. Many controversial issues have come up in this case. The order was placed in
spite of FCI's objection. What was the objection of FCI? It was that there was no need to import this wheat
because it contained exotic weed. It was not meant for use in North India because it could cause problems in
North India. It was meant for consumption in South India. What was the consumption in South India? It was one
lakh tonnes per month. And the stock in South India was five lakh tonnes. So, there was no need to import
wheat. Also there was shortage of port facilities, storage facilities and there was shortage of gunny bags. All
these objections were overruled.

They were in such a great hurry because they were afraid that a new Government would take over and
something would go wrong. They were in such a great hurry that they wanted the wheat to come in when
domestic wheat comes in. Prices of our wheat get depressed when this wheat comes in. STC pushed the whole
deal in a matter of eight days, when elections were taking place and when all political personalities were busy.
Who directed the STC to do so? Who was the Minister in charge of STC then? The Minister in charge of STC
then belonged to Telugu Desam Party. That Minister directed STC to do it and the Government cleared it.

Sir, [ come now to the price aspect. As [ said earlier, the country has lost at least Rs.100 crore on account of this
order apart from its effect on farm prices. The loss was Rs.100 crore in this deal of Rs.900 crore. What 1s the
propriety of a deal of Rs.900 crore being executed in seven or eight days, on holidays, and during the days when
elections are going on? There are many moral questions involved in this issue which the House must take
serious note of. One of them is as to what extent a caretaker, lame-duck Government can go?

There is another very interesting aspect to this deal. At the time of tender, there was no penalty clause in the
contract against Indian Government. The penalty clause of 2.5 dollars per tonne per month for delayed delivery
was added later to make it difficult for a later Government to cancel the contract. [ would like the Government to
clarify whether it is a fact or not that there was objection from the Director (Legal) of the STC. I have got papers
here and I can show that there was. There was objection from the Director (Finance) of STC that they were not
taken into confidence at all. The FCI had objected to the whole deal. The Chairman, STC, dealt with the whole



deal alone. Is it not a fact that the then Commerce Minister and the STC Chairman visited Australia from the 1st
to 4th of September? What happened then? Suddenly elections came, the deal had to be put through at any cost
and they had finally put through the deal when elections were going on. There are serious implications to it.
Everybody was kept in dark.

I would like to ask this Government about its role in this. The dates are very crucial here. The contract was
entered into on 27th Feb. The Government was going to take oath on 19th March. On 19th March, the STC
Board met to take this deal on record. But the STC Board refused to take this deal on record because Director
(Finance) had objected to this. But later on, Shri Barnala, who 1s a farmer himself and who has the interests of
farmers at his hand ... (Interruptions)

MR. CHAIRMAN : Shri Chavan, please conclude.
SHRI PRITHVIRAJ D. CHAVAN : I will conclude in one minute, Sir. It involved Rs.100 crore.

After Shri Barnala became the Food Minister, a report was published in "The Economic Times' of 27th March. It
said, "Barnala may tear up Aussie wheat import contract". Shri Barnala should have done it. He was reported to
have said that the wheat import contract with Australia faces termination. Prime Minister, Shri Atal Bihari
Vajpayee, asks the Food Minister to send a status report on the issue as it may have serious legal and diplomatic
implications. Shri Vajpayee calls a meeting with the Food Minister, Shri Barnala, on 25th. The Government was
facing Vote of Confidence on 27th of March. On 25th, the Prime Minister calls a meeting with the Food Minister
and asks for a written note on the matter and says that a a decision will be taken after the Confidence Vote. What
decision did they take?

I quote from a report from "The Economic Times'. It says:

"Food Minister Shri Barnala while stating that imports would be gone through, if necessary, was of the opinion
that figures (i.e., the wheat availability figures) add up to a comfortable wheat stock and hence no imports were
needed."

He was also concerned about the import of wheat in the procurement season in April as it would not fetch the
farmers a good price. The imported wheat will also create storage problem in FCI godowns which already had a
bufferstock of 5.9 billion tonnes. This is what the Food Minister said after he took over the office.

You see The Economic Times of 6th April. It says that Vajpayee puts his seal on row-ridden wheat import
suddenly. Government suddenly decides after the Vote of Confidence - it is very crucial - to allow the import.

There is another report in The Telegraph of Calcutta, dated 3rd April. It says that the Government begins probe
into a 141 million dollar wheat deal. The new Government had started a probe into the 141 million dollar wheat
deal signed by the previous Government. This 18 what the investigating officials said. They had received
allegation that up to Rs.90 crore were paid as kickbacks and a probe had been ordered by this Government into
the deal. It further says that the Australian deal had been finalised too quickly. This is what the investigating
officials say. Even the State Trading Corporation, which is a buying agency in this case, did not know of the deal
till the final stages. They were simply told to go ahead and sign. Who told the STC to go ahead and sign and
who contracted everything? There is a political angle to it and it is very unfortunate.

MR. CHAIRMAN : Come to the question, Mr. Chavan.

SHRI PRITHVIRAJ D. CHAVAN : Our High Commissioner did not know anything about 1t. This Government
initially wanted to order a CBI inquiry but something happened. The Vote of Confidence was taken up. Certain
political parties supported the Government. The survival of the Government was decided by a political party. If
you remember, that political party was with you and that certain political party suddenly decided to support the
BJP. The BJP Government survives the Vote of Confidence and there is no CBI inquiry. The deal is pushed
under the carpet and nothing happened.



Many issues are involved here. My question to the Government is: Are you going to order a CBI inquiry or not?
Is it going to be a Damocles sword over the TDP for continuous support? Some kind of deal is going on. A
hundred crores of rupees of kickbacks have been alleged here. A deal worth Rs.900 crore was worked out in
seven days - two holidays. Saturday and the Mahasivaratri and when the Lok Sabha elections were going on.
What is this? There should be a thorough probe.

I demand the hon. Minister to institute a CBI inquiry into this whole deal. I demand that a Parliamentary Joint
Committee be instituted.

Not only this, moral and ethical questions are also involved. Can a lame duck Government, which is going to
demit the office in a matter of hours or days, can enter into such a deal involving thousands of crores of rupees
and incur loss of a few hundred crores? Who made the money in this deal? Is the Government going to start a
CBI inquiry or not? Is there a political deal between the TDP and this Government? This Government's survival
is dependant on the continuous support of TDP whose Minister is completely behind this deal.

MR. CHAIRMAN: Shri Ajit Jogi, you can ask only questions, no discussion and no debate.

">SHRI AJIT JOGI (RAIGARH): I can only ask questions.
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SHRI AJIT JOGI : This is question No.l, (a), (b) and (c). (d) is still there. I have got some important questions
which have not been answered. I would also like to get a reply to it.
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I have just three or four questions which are relevant. As I told you it is a shady deal where three or four officers
have cheated the country.

MR. CHAIRMAN : Dr. T. Subbarami Reddy.

it arsfig St : & g S SR f g A SeRe 9RSR S T, w1 A e @ sgfte § sert :j’¢e # e iR awi sl e
aF | Tt F, ITS A AR / 9@t F, T0H A0 fhar s F @@ off S 9w 6 Sa-sa S w1 AR gt 2, q9-a9 a8
St & aR fafeia wHeE F H3 H1 Fiferer F1, s w@eat.amd. R w6t € ) gy tugd w9 9 v gen @ fF e, #
sfupiial 3 aamn 2, fafvcia & sfiwfEi A aam e AR A g d A aEm fF s see F en A e am @ &, 3 R
FTTSI &1 2 1@ €, T S el 9% Gohel | & 9% "reqw | w5t S @ A= =redn € % = $Ro7 ¢ e wa A, # afyent st s
37 =ifew, & 7 ot Wat.emE. Ht e w0 R € AR 7 faiiera wt Suesr w1 ©@ €2 97 ST 9 ab dLEeR, § et # S
Tetedl ST g, Fore® 3 ot S qE Y w2 T ST SieTen gen 7, 39 48 3T a9 TeTias HIeT @ St R g9 aad 4 @ fma
i T o€t FHdT 7@ THR &I de] 9 Tt FT T wred FA B ferw 3+ a5 200 FRAT FUR H AT gAT, IH W FH ST TG
FRIEH, T SATTATET & SR W o] J9H 9ISt 61 Gre 3ush! fierr | 7R 9 o1 3eg @ af 319 T SIS 9t 31e. 61 Sueted
G, FFYT T TE AR T T B Gl HI GG G@R1F WiHAT F0 S 0 200 HUS TIF & HiT HI oid HL | 3R Tar &1 fwan
ST & @ 3 A€ WA R 9% 9% HIEd @ 79 TRER Fi fBUH S 9 FHd @ S GRS ol A dep] 3w et # wWel & fore faw
Y H T HTA FY AT

MR. CHAIRMAN : Dr. T. Subbarami Reddy. Only one question, Mr. Reddy.

DR. T. SUBBARAMI REDDY : Why not more, Sir? What is the difference between Shri Jogi and myself, |
want to know from the Chair.

MR. CHAIRMAN: There is no difference.
DR. T. SUBBARAMI REDDY (VISAKHAPATNAM): If you do not want me to speak, I shall sit down.
MR. CHAIRMAN: No, please speak.

DR. T. SUBBARAMI REDDY : This is not fair, Sir...(Interruptions)
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">DR. T. SUBBARAMI REDDY (VISAKHAPATNAM): Sir, I draw the attention of the hon. Minister, Shri
Khurana. Here, in God's creation, Governments come and go but the matters are always perpetual. This is not
the time for me to speak about the Government, [ want to speak only about the facts that took place during the
last few months. I want to question the hon. Minister. He gave a nice reply that two and two 1s equal to four.

T /T @ at ST g ¢, A W At @ Eer ¢

We would like to know what made the Commerce Ministry to decide to import wheat. First, in January, they
decided to import one million tonnes and then again on February 21, they decided to float a tender and on 26th,
they opened the tenders. Our country is full of red-tapism. When a tender is floated, it takes three to four
months. But here, the tenders were opened within 24 hours. Perhaps in the last fifty years' history of India, this is
the first time that this has happened involving Rs.950 crore. Then, on 27th, within 24 hours, the order was
passed - not by you, by the then Government. Then immediately they got a dream that ten lakh tonnes was not
sufficient, it should be twenty lakh tonnes. 20
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Immediately, within 24 hours, they made it two million tonnes and immediately they changed the contract to
Australian people. Instead of one million tonnes, they said two million tonnes. But the Australian people said
that they could not supply two million tonnes, they could supply 1.5 million tonnes. That is why it became
Rs.950 crore. Rs.950 crore worth of foreign exchange is involved. Secondly, the Food Corporation of India
vehemently, effectively and straightaway said that it was not necessary to import wheat. They said, they were
going to get the new crop in the month of April. Then what made the Government to think of importing wheat in
the month of February? They knew that elections were coming and the new Government was going to be formed
in the month of March. Heavens were not going to fall. If such things happen, there will definitely be a suspicion
in the minds of the people of India. Ninety crore people of India are wondering what made this wheat deal. The
Hindustan Times, The Economic Times, The Indian Express, The Telegraph, every newspaper highlighted the
scandal of wheat import.



Has he not seen the newspapers? Similarly, the Commerce Minister recently informed the Rajya Sabha that the
CBI had seen the papers. What made him to say so? It means they also looked into it. Unless there is a scam or a
scandal, what made the CBI or others to see those papers? The Minister says that everything is all right and they
wanted to import wheat only because the country required it as Kharif was not good and the country should have
adequate wheat.

Originally, 64 million tonnes of wheat was expected to be produced in the country. Suddenly, they said 64
million tonnes can be produced and then, again they said that 66.5 million tonnes can be produced within the
country. These three figures have been given by the Ministry of Food and Consumer Affairs only. I was
surprised to see these figures. When 64 million tonnes of wheat is available in the country in the crop season, we
needed only two million tonnes more. So, I want to question the basis to import two million tonnes of wheat. It
was the most imaginary, vague, artificial, absurd and meaningless basis.

One more thing is that the Ambassador of the United States of America expressed his unhappiness about what
made the Government of India, having accepted to give equal opportunity to the traders of America who are in
the business of wheat, not to give an opportunity to American traders. This 1s a very serious matter. Of course,
they say that the quality of the wheat produced in America is not good, but nobody will agree to it. This is a very
serious matter. We have also to think on this point.

Another most important thing is that when there was found to be exotic dangerous wheat, they said that the
Ministry of Food and Consumer Affairs had sent to them a confidential report about it a few days back. They say
that this is a normal thing that when they import wheat, the exotic dangerous seeds also come in. But since in
South India, people do not grow wheat, it was sent to South India. In South India, the Food Corporation of India
1s crying that they have no godowns to store that wheat as the demand of the people of South India is only one
lakh tonnes per month and hence, they are unable to keep five lakh tonnes.

Like this, the circumstances leading to this Rs. 950 crore deal are malicious and it seems that some scam is there.
I do not want to go into details. If the government feels that everything is fine and in order, it is very good and I
welcome it. Then, why do they not institute a CBI inquiry or an inquiry by a Joint Parliamentary Committee, and
make things very clear? They talk of Ram Rajya. Therefore, they should make the people of India know that
they have followed the perfect rules. What made this present Government to say that everything is in order and
there is no necessity to cancel the import of wheat? Should they lose the most valuable foreign exchange of
India? There is one more thing that there is a penalty of 2.5 dollars per tonne if the wheat is not imported in time.
They could not do it. They could not import more than five lakh tonnes. It is the most amazing and a sorrowful
thing. Now, the Government is paying penalty also. Therefore, all these things give an impression, as Shri
Khurana said,
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MR. CHAIRMAN : Okay, Dr. Reddy.

DR. T. SUBBARAMI REDDY : Sir, I have not even put a single question.

MR. CHAIRMAN: Okay, you raise your last question.

DR. T. SUBBARAMI REDDY : Sir, I am going to speak about West Bengal and other States also.
Sir, I spoke just now without reading any paper. Is it not?

MR. CHAIRMAN: Yes.

DR. T. SUBBARAMI REDDY : As my friend said, 1t has been told several times that red-tapism is there even
after 50 years of Independence of India. Please remove it. Let us attain prosperous progress of the country by
removing red-tapism. But we must give a special award to the Commerce Ministry for they passed orders within



24 hours. If this takes place in every Ministry, perhaps, the glorious success of India will be an unparalleled and
a matchless phenomenon in the world history.
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So, I want to put last few questions to Shri Barnala, our good and respect friend. I would request him that he
may please see this matter more thoroughly and should not be led by only these things. Hegde Sahib is a very
matured Commerce Minister. This has been done by the Commerce Ministry, State Trading Corporation and also
Food and Consumer Affairs Ministry. He should take a lesson for future and he should be more cautious to
estimate and assess the foodgrains' availability in the country as the foreign exchange 1s very sacred for the
people of India and the country.

16.00 hrs. We cannot afford to only assume that we need two million tonnes of wheat. What was the basis to say,
firstly, one million tonnes? Then what was the basis to make it two million tonnes? Again, what was the basis to
make it 1.5 million tonnes? What was the basis to say that in the month of March, the country was going to
produce 68.5 million tonnes of wheat? What was the basis to make it 64.5 million tonnes? ... (Interruptions)...

MR. CHAIRMAN : All right. Now, please take your seat.
... (Interruptions)

DR. T. SUBBARAMI REDDY : I am not politicising the 1ssue.

As my friend has rightly said, there is some misconception, wrong inception and doubtful perception. It is most
important to bear in mind that what the actual information is. When the CBI asks for the details, you must show
all the relevant papers to them. They should not harass, as they have done in the case of Bihar with Shri Lalu
Prasad Yadav. They should do all the inquiries under the rules to see that the things are put perfectly in order and
make the people know the truth.

All the media persons are here. Every paper was wondering as to what had happened to this scam of Rs. 50
crore. Therefore, in conclusion, I am requesting this Government to show their capacity, cleanliness, dynamism
and commitment for the satya, to come out with truth. Dharmam Karmam Ghachhamia.

Thank you.
(ends).

">SHRI R. SAMBASIVA RAO (GUNTUR): I fully agree with the stand taken by the previous speaker with
regard to import of wheat. I would not like to repeat the same thing. I would like to ask one or two questions
from the hon. Minister.

MR. CHAIRMAN : You ask only one question.

SHRI R. SAMBASIVA RAO : I would like to know whether the then Food and Agriculture Minister has asked
the STC or the Ministry of Commerce to import one million tonnes or two million tonnes of wheat.

The second point I would like to know from the hon. Minister is, what is the total penalty India will have to bear
due to the delay in lifting the Australian wheat. When the present Government came to know about the dubious
deal, the Prime Minister called for the files and then okayed the deal. After the deal was okayed, it is reported
that Chief Vigilance Commissioner has launched an inquiry into the Australian wheat import deal and CVC
gained some vital information pertaining to the deal. If so, I would like to know whether the Chief Vigilance
Commissioner has given his report and what are his findings and what is the fate of this deal.

MR. CHAIRMAN : Shri Manoranjan Bhakta will now speak. There is no discussion and there is no debate.



">SHRI MANORANJAN BHAKTA (ANDAMAN AND NICOBAR ISLANDS): I am not going for discussion
because already Shri Madan Lal Khurana has said that this is a scandal and when it is a scandal, then it is the
responsibility and the duty of the Government to clear it off. It is not known what action has actually been taken
because there are allegations of Rs.90 crore kickbacks. This is the allegation which has been published in the
newspapers. Thereafter, as you know, my colleague explained everything in detail. I am not going into detail.
What I would like to ask is why the lower price which was quoted by Canadians and Americans was rejected.

Then a question arises. In every foreign deal, as far as my knowledge goes, the High Commissioners are
consulted and taken into confidence in such deals. In this case, [ would like to know whether the Indian High
Commissioner in Australia was taken into confidence or not.

I would further like to know whether the Minister of Agriculture, the Minister of Food and the Minister of
Commerce, all three of them, had a meeting in this regard and jointly they decided that needful should be done. I
am posing this question because this deal involved more than Rs.900 crore.

I come to the next point. The Minister has stated in his reply that enough caution was taken in this regard and the
Health Officers, the Port Officers and others examined whether the Australian wheat was good for human
consumption or not. I would like to know whether any laboratory test was done or it was on the basis of just
looking at the foodgrains that they had given the clean chit saying that it was good for human consumption. Is
there any system or method which is applied to test such grains? I would like to know whether that was followed
or not.

Basically, I would like to put only one question to this Government. First, the Government itself has accepted
that this is a scandal. In the past, we heard many promises to eradicate corruption. If this Government is serious
and sincere to end corruption, whether it will institute proper investigation either through the CBI or a Joint
Parliamentary Committee, whatever it may be, so that the truth would come out. When some issues and
allegations have come up before the people, it is necessary that this Government must clear itself by explaining
its position as to why it is supporting this position, why the deal was done in such a wishy-washy manner and
why the deal was completed hurriedly. These are my questions. If the hon. Minister kindly replies, we will be

happy.
*m07

TER IS (68 aA=T > : WHfa "eiEd, F3 Fare 331U T e ugen were
Tg o1 T TP AT SO afen o, Wi wAt Y forr | 9w at det v @

% a8 BT FART BHAT TR AT TE Al TR | UECH WHR H BHAT o1 AR fHA
T § DHAT foa T 7t g7 HR S F IR B AA Pt AEIA q9 TSA

€ 59 391 | AT & FHHT gt | 98 TEwlt 9K eI dAfed e IR IS fHAT 1 €.%.% &t AT RR6-%¢ H AT fFAT | WHR H BEen
o1 ugt f uiw faferam 2 o @) et g1 @ 2 | 9w aga ot /e gl 21 Tefee SR A g wwen e o i 3 faferee 29 e
AT FHT AL

oft v foeme arHET T TS wa | ¢ 5 & fafems o= 91 sravaean o)

(TER =it fde seamen):udt feafa & g8 doen fear wan i smam #3en st 911 98 vast o 6 ard-aner § woer R ot @ at
R At el foFan | wae i fuie arst Tt an @ ot wife =i |t @ e Hew ' ga i



saet T¢I AN B ATE | FH A & T HIGH FI G FY A § qE R A1 {5 AT HH g, 79 o @ FE HEHA o A @
2| T T 7% o wan TR aw aga west | i forn wan, s sfeen e # T, 36 w9 AR HAT A6 or| g "ed 3 Fe i
IR-91= FER H1 2T 31 AT o, I W) i sferen #1 St fF g o =i wifen, w1 3 S aed €, et S o @, Fi @l
3 8, fors i Fean @ 3R H et FEar | Al TE 7@ g | U 9 HiE 39 A ¢ AR FERY I 9w e @ o o ot w9 g
HTAT gl & @ Jga @t @ HEd €, IR Fue? TE I, 9gd ot B W S ¢ | g @ o 34, 3u9 SR B fer et €
3R gal o S {6 < faferae 27 st aifew ot Fiad twed Tg S # 1 T9i 9gd S | SR que @ & €1 e 91 dan @, W
g frate Aieig @, § smuet famn wewar € f uget 13&-R1 T 2)R_w0-2¢ H TEid e @, s gw wen fF g wo R 2 =nfew wafw
TIE 0 WG T FIAT AT Al FH TATAT T AR & T T IE FIE A U A ¢ AMF Wb THEH | W3R T HT A, Tafern
Fiergett g fear sar @ R o ot dwn e | 7 20 @ @ Aifen on Afe 3 e 29 F A F T W AT TR g3 6 9w aga
wmtelt & T forar T sga @ ot wt adrr 7@ man) @ o 7@ 2 R e sfen @ fF g P S o @ e €, 39 et
gfeen &t M| e F R 2w g §, 37 et gheer @

A limited tender was issued to 21 internationally renowned wheat suppliers which included the Australian
Wheat Board, the Canadian Wheat Board, European traders and American traders.
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"The freight price of imported Australian wheat is around Rs.6,420/- per tonne."
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... (Interruptions)

MR. CHAIRMAN : Let him complete.

SHRI PRITHVIRAJ D. CHAVAN (KARAD): Is it an assurance by the Government?

DR. ASIM BALA (NABADWIP): Who had made the survey?
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SHRI P. UPENDRA : How do you want to proceed?
MR. CHAIRMAN: The Minister has given assurance.

MR. CHAIRMAN : Hon. Members, there was a Statement to be made by the Home Minister at 4 o' clock today.
Should we take it just now or after the Calling Attention is over?

... (Interruptions)
MR. CHAIRMAN: Or, Mr. Home Minister, do you want to make a Statement just now?
... (Interruptions)

MR. CHAIRMAN: All right, first let the hon. Home Minister make a Statement about Communal Situation in
Moradabad and Hyderabad. After that, we will come back to the Calling Attention.

Yes, Mr. Home Minister.



